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OXX L7. Leamed counsel for the petiticner and 

leamed Additional Standing counsel for the Respondents 

are absent. on the last occasica on 30/9/97,p ft-lsb'both 

the c ounse ls we re absent and it was orde red that as it 

is a matter of compassionate appointment, it can not be 

kept pending indefinitely, and on the next date i.e. today 

the matter will be disposed of on the basis of the 

materials on record even in the absence of learned counsel 

for either side. 

Today, learned counsels of both sides 

have not aj~peared. in view of their absenli~ I have looked 

into the record, 

In this application u/s.19 of the 

jkdmirtistrative Tribunals Act*1985, the applicant , who 

is the widaw of one GCpinath sahoo, 4as prayed for 

quashing the order dated 25-7..96 (Annexure-A/4) rejecting 

'the prayer of the applicant for compassionate 'appointment 

to her soa Shri Nanda Kumar SahooThere is also a prayer 

for giving a direction to Respondents for providing 

suitable appointuent to the applicant's scn namely 

Nanda Kumar Sahoo under rehabilitation scheme, 

The facts of this case# according to the 

applicant, are that applicant# s husband was aE xaminer 

(M-II) and he died while in service on 17.2,1996 at 

Goalapara,West Bengal,After the death of' the applicantls 

husband, applicant received a condolencel~ message from 

the Departmental Authorities on 2202.1991 	 be ,5 which has en 

enclosed at Annexure-W1. Applicantfs hulsband, was in 
of p ay 

receipt/of is. 5,500/_ per month and aft~ r his de ath,, 
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the applicantIs family is in acute fina ial distrasse 

Ste had applied to Respondent No.Z* in hor representation, 

at Apnexure-W2, but the Respondents in the impugned order 

dated 1 25.7,96, at Annexuxe-A/4* intimateal that the case of 

the appointment of the applicantO s scn was considered and 

rejected by the Headquarters of 
the office of the Ministry 

OVell 	lic ant h as of Defence ( DGOA) . In view of the ab 	the app 

c one up w ith the af oresald p raye rs. 

T17e RespcndentE, in their counter have stated 

that the Respondent N0.2 had xeco=ended~ the case of 

appointuent of applicanes son in Gr. D post alongwith 

s in respect of he r three son a the three Incoge Certificate 

and in consideration of the fcts of the,,case, the DGQA 

appointment. Hos had rejected the prayer for compassionate 

it has further been submitted that the h, 
! 
usband of the 

M ; ths at the time applicant was aged 59 years and three W 

ne months way from his of his death and he was only ni 

date of superannuation. This factor is also a consideration 

according to.the Respcndents for giving compassionate 

appointn*nt. Further it has been st 
. 
ated that the applicant's 

husk3pand left behind his wldcw and three scns aged 32,p 30 

and 28, The applicant has been granted family pension 

of b. 660/. per mcnth which a7icn(yith 
I 

]kA,-,,' works out and othe r dues 

13.1500/- per mcnth. aesides pensicnary 6ues* GPFZamounting 

to a sum of Is. 1, 58,,402 have been released in favour of the 

dece ase&, f amily membe ra. In c om ide rati on of the ab~ove, 

a 

Serial 
No. of Date of 
Order 	Order 

according to the Respondents# the DGQA Has have c owe 

to a conclusicn that this is not a flit C 
	

for providing 

compassionate apPointaient by way Of reh 
	itation Assistance 
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as the condition of the family. is  not indigent, 

APcOrdinglY, the prayer for compassionate appointment 

.- has been rejected and On the above grounds, Respondents 

have opposed the prayer of the apPlicant.As earlIer 
Mentioned, in the absence of learned counsels of either 
side, I have not been able to bear them. But I have 
looked into the records. 

The undisputed farts are that the 

aPPlicant68 husband at the tift Of his death, left n cw 
bo" his widow, who islin receipt of family Pension of 
R5. 1500/-~ per month, W,'threesons of the applicant am 

all major and married,The applicant has stated that 

the income of his elder son from tuition and agriculture 

lad is Ks. 7000/. per year but he is separated from the 
family and the family can not rely cn his incowe for 
thei 

I r sustainanceo The applicant has stated in her 

application that her son Shri Nanda Kumar Sahoo,, is 

0&, ")und ennatric, She has also stated that at the instance of 
'AJRee-p,:ndent No,2, she had obtained three Income certificates 

in the narne of three sons and enclosed it to her 

application for conVassicnate appointment. Whatever may be 

the reasco for obtaining the Income CertifIcate separately 

f or th 
I ree scnE, the Income Certificates have been given 

by the R,-venue Autborj*ies of Tirtol and the Respondents 
have taken into account the Income Of thw three sons 
at the time of rejecting the prayer for COMpassicnate 

appointuent. In the instant case, the applicmt's son 

in respect of whom prayer for cowpassicOqte appointment 

has been wade is alre-ady major and marrIed and having his 
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cwn family, It is incoweivable thatw~ tout anysource of 

i income he 
is 

has married and,~-bringihq up aifamily, The fact 

that the applicant6s husband has passe4 away cnly 

nine months before his date of superann~uation and a sum 

of b, 1,,58,4o2/- has been released in 4,avour of the family 

are also matters which have been rightl y taken into 

C ons ide ration by the Re sp onde nts. I n c: on 
, side ration of the 

above, I do not find that the respcndent s have taken any 

unreasonable view with regard to the financial condition 

of the family as also the prayer for compassionate 

appointment to Nanda Kumar Sahoop son of the applicant. 

k1c;n'61e Supreme Couft has held in a series of cases 

that compassicnate appointment is not a, right which can be 
I 

exercised 1xrespective of financial condition of the 

family,it iS'a,meas.ure for zehabilitiWWj; the family where. 

the family is in acute. financial distro0s because of the 

de ath of the earning werribe r while in service and this 

is achieved by providing a job to cne of the members of the 

family. In the instant case, I find that the applicant 

has not been able to make out a case for compassionate 

appointuent in favOur of her saa Nanda Kumar Sahoo, In 

consideration of the above, I hold that the application 

is without any merit and thw sane is rejected No Costs, 
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